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8UBJECT:~ Foruwarding of copies of the Ordevrs passed by
the Central Rdministrative Tribunel,Bangalore.
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. Please find enclosed herewith a copy of the
ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal

in the above mentioned application(s) on 30 11.93 .
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CETRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

0.A.No.561/93 & 988 to 993/93 .

TUESDAY THIS THE THIRTIETH DAY OF NOVEMBER 1993

Shri Justice P.K. Shyamasundar ... Vice-Chairman

Shri V. Ramakrishnan ... Member [A]

S. Shankar

S/o Selvaraj,

Aged 27 years,

C/o R.C.A. Cycle mart,
Siddhartha Nagar,
Jalahalli West,
Bangalore-15.

M. Krishnaswamy,

S/o Muniyappa, P.

Aged 29 years,

No.27, 5th Main, 6th Cross,
Ambedkar Nagar,
Sriramapura,

Bangalore.21.

C. Sampath,

S/o Chinnaiah,

Aged 28 years,

No.2/B, lstCross,
Binnypet, Bangalore.23.

B.M. Suresh,

S/o KH. Munninagappa,
Aged 26 years,

115/100, 12th B Main Road,
6th Block, Rajajinagar,
Bangalore.10.

P. Bhaskaran,

S/o Perumal,

Aged 29 years,
564, Periyarnagar,
Alagiri Street,
Frazer Town,
Bangalore.5

Amara Narayanaswamy,
S/o Muniyappa,
Aged 28 years,
Immadihalli;,

% Whitefield Post,
/¥ Bangalore.66.

P.C.Ravikuarm,

S/o Chandran,

Aged 28 years,

K.T.M.Sangan,

Siddarthanagar, Jalahalli West,
Bangalore.15

[By Advocate Shri R.N.

Deshapande ]

«s+ Applicants
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1. The Officer Coxmanding, _
Headquarters Training Commabd/uU,
Air Force, Bangalore.6

2. The Air Officer Commanding in Chief,
Headquarters Training Cummand,
HEADQUARTERS, Hebbal, Bzngalore.24.

3. The Joint Director of Personnel,
[Civilians] Air Headquarters,

Ministry of defance, Vayu Bhavan,

New Delhi.110 1. .+« Respondents

[By Advocate Shri G. Shanthappa
Addl .Central Government Standing Counsel )

GCRDER

Shri Justice P.K. Shyamasundar, Vice-Chairman:

1. 'Admit. Heard hoth sides. In this application there are

7 people seeking relief of absorption as Anti Maleria Lashkar

' ['aMy' for short] in which post they had earlier worked on daily '

wagers. It is common ground that the work of a AML was available
at intermittent intervals derending up'mon- the availability of
work. Even then it is pointed out that the applicants had put
in six months or more of active service as AML:§ and they are
entitled to be absorbed in reqular vacancies available or likely

to arise in future,

2. The issues raisexl herein are no longer res integra having

been decided both by a Bench of this Tribunal in 0.A.No.15 to

21/91 disposed off on 7.3.1991 ang the other OA before the Madras

Bench of the Tribunal in O.A.N5.189 to 193/92 and 224/92 disposed
off on 15.3.1993. 1Ir both the cases the Bangalore and Madras
Benches of this Tribunal had directed consideration of the appli-
cants case therein for appointment regularly as and when vacancies
arose in Group D posts and their claim should be accordingly
considered, With such observation the Tribunal had disposed

off the above applications. W2 think it proper to follow the
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judgments of the bencheAof this Tribunal and that of Madras Tribu-
nal and in terms thereto make an order directing the respondents
to consider the cases of the applicants for absorption in vacan-
cies in Group D posts and absorb them as and when the vacancies
arise in accordance with the prescribed procedure. With the
observation as aforesaid this application stands disposed off

finally.

3. Although the applicants have filed a common petition they

are directed to pay seperate court fee. The requirement regarding

payment of court fee is to be complied with within 2 weeks.
5 If\ and when they are appointed the question of seniority shall

sté;pd regulated with such instructions as may obtain at that

'

‘point of time.
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’CENTRRL RDNINISTRRTIVE TRIBUNAL

'BANGALORE BENCH

LR R R B B S

Commercxal Complex (BDA)
Indiranagar.
Bangalore ~ 560 038

Dated 4 4 SE P 189
APPLICATION NO (s) 24 4/ 92
' 4 ‘
W, P, N
0,(8) /
. [4
_EEliEiﬂiii) . Respondent (s)
Shri- Nagabyralah & 6 Ors U/s The Rir Officer Commanding, Air Force
VL y Station, Jalahalli, Bangalora & 2 Ors
To o :
1. Shri Nagabyraiah 7. Shri Hanumantharayappa
S/o Shri Boreiah. Co ©©  8/o Shri Senjesvaish
No. 479, 9th Main - R/a KEB Lane
Indiranager KEB. Office, Doddaballepuras
West aof Chord Roed ngelore District
: B - 1
.~ Bengzlore - 560 010 Shri C.N. Bhektevetsalu
2. Shri Krishnamurthy N. Rdvocate
. S/o Shri Narassiah _ g° 28, Raje Snow Building
No. 5, Police Buarters _ eshedripurem '
Ist Block, Seshadripuram © Bangelore - 560 020
B - 560 : : :
angalore - 560 020 .9, - The Air Officer Commanding
3. Shri A. Jenskirem Siieﬁsiii igztion
4, Shri J. Remamurthy "Bangalore - 560 015°
p 5;"Shri Venkateshs Murthy ; 10‘. The Ait Officer'C?mmanding-in-Chief
~ : ) Headquarters Trinining Command

(S1 Nos. 3 to 5 -

C/o RCK Cycle Mart
No. 9, Jalahalli test
~Bangalore - 560 015)

6. -Shri Narayanaswamy
8/0 Shri Doddamuniyeppa

No. 220/1, Bazar Street Cross _
12. Shri M, Vesudeva Rao

Nealasendra .
Bangalore - 560 047

Indian Air Force
Hebbal - ' S
"Bangaléye - 560 024

11, The Joint Director of Personnel-

(civilians) (2J0PC)
Air Headquarters
Vayu Bhaven

New Delhi - 110 D11

Central Govt. Stng Counsel
High Court Building
Bangalore - ‘560 001

Subjact : FORUARDING COPIES OF THE ORDER PASSED BY THE BENCH

Please find enclosed herswith a copy of the ORDER/S¥x¥%/
BTERINOORDER: passad by thls Tribunal in the above said’
application (&) on _  4-9-92

R
- . X . : ) DEPUTY REG.ISTRAR

. . ; 5 o : ! (JupICIAL)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL B
. BANGALORE BENCH : BANGALORE
DATED THIS THE FOURTH DAY OF SEPTEMBER 1992 g
Pfesent : ' |
Hon'ble Shri Syed Fazlulla Razvi ... Member (J) ;
Hon'ble Shri S. Gurusankaran ... Member (A)
APPLICATION NO.24/1992
pa 1. Nagabyraiah, P
Son of Boraiah, : ' ~ :
Aged about 29 years, j
residing at No.479, : %
9th Main, Indiranagar, , |
West of Chord Road, ‘ '
Bangalore—10,

2. Krishna Murthy, N

e 5 =Sk v ¥ saki P2 R Ams &

i
: Son of Narayanaiah, .
aged about 28 yeaers, o E
1st Block, Seshadripuraa b
Bangalore.?20 j E
3. A, Jaaakiram, i'z
Son of.Appau, Lo
Aged about 31 years, ! E
C/o RCA Cycle Mart, |
Jalahalli West, Lo
Bangalore.15. P
jood
~ 4. Narayanaswaay, L

Son of Doddanuniyappa,

Aged about 29 years,
No.220/1, Bazar Street Cross,
Neelasandra,

Bangalore-47.

5. Hanunantharayappa, |
S/o Sanjeevaiah, . ' =
Aged about 27 years, :
residing at XEB Lane,
KEB Office,
Doddahallapura,
Bangalore District.

6. J. Ramanurthy,
<~ -Son:0f R. John,
ut 28 years,

) }
.y «.+Applicants ; :
o
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7.

3.

shri

1.

Venkatesha Murthy,
Son of Chellaiah,
A\yed about 27 years,
C/o RCA Cycle Mart,
Jalahalli West,

Bangalore.

- »s«3pplicant
(Shri C.N. 3haktavatsalu ... Advocate)

V. )

The Air Officer Con.anding.
Air Force Station,
Jalahalli West,

Bangalore.

The Air Officer Consaniiany
in-chief,

Headguarters,

Trainiang Coanand,
Headyuarters,4Yebhal ,

Bangyalore.560 024.

The Joint Director of Persor.iel,

(Civilians), Air Healguarters,®

Ministry of Defence,

Vayu Bhavan, .

New Delhi.110 011. .+« Responients
" (Shri M. Vasadeva Rao ... Advocate)

This application having coe up for hearing today, Hoa'ble

Syed Fazlulla Razvi, Member (J), made the following:

ORDER

The applicaats whe are seve. in number have filel this appli-

cation unjer Section 19 of tie Aduinistrative Tribunals Act,

1985, seeking the following relifs;

a. Quash the teraination order No.JAL/1301/2/PC dated 13th
December 1991 (Aniexures C-1 to C-7) and order reinstateneat
of the applicants retrospectively fron 13th December 1991
with coatinuity of service, back salary and all other conse-
guential benefits;

b. Direct the respondents to absorb the applicants against
Group D posts as per Order No.AVRPHD/20613/464/=ST-IT .dated

15.12.89(Annexure E) passed by the 3rd. respondent with all
conseyuential benefits. - .

Cc. Award costs ad grant such other relief/s as this Hoa'ble
Tribunal deens it fit to grant in the facts and circunstances
of this case.'
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2. The case of the applicants briefly put is as follows:

Oonséquerxt upon the sponsoring of their names by the Enploy- ?

aqent Exchénge for appointment as Anti Malaria Lascar in the estab-
lishneat of the first respondeat on daily 'wages, the applicants

appeared for interview by selection pursuant to the letters at

< Annexures A-1 to A-7 and they came to be selectei for such appoin—.
' tment and appointrent or_ders as per Amexures B-1 to B-7 came
" to be issuel by which they were appointed as casual workers (Anti '
Malaria Lascar vSeasonal)v with effect froa 18.6.1991 on daily
wages of Rs.37.75 ps. with the condition that their services
will be terminated with effect fro:g 15.12.1991. The applicaats
worked. in the said post on the basis of the appointient orders
at Awexures B-1 to B-7 and subsequently their- éervices cane o
to be terninated as per Annexures C-1 to C-7 with effect from :
13.12.1991, 14th and 15th being'holidays; Aggrieved by the said : o
teraination, the applicants have cone up before this Tribunal
seeking the aforesaid reliefs.

3. The respondents, contésting ‘the .application have filei the
reply wherein they have contendel that as per the appointment
orders the services of the applicants cane to be terminated with
effect from 13.12.1991 ani that the applicants caanot seek regula- ‘
fisation in the post that they were tenporarily holding and that
the Govemnﬁnt Order dated 15.12.1989 produced at Annexure =

par}

‘ﬁ?tos. t‘%?@ appllcatioa is not -applicable to the agpllcants. The

ve clamei that the applicants are not eatitled
} rellefs sought for ani as such the application ' ;

dismissedl.

et da et oo artes A Sre e e Wy N T C - o
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4. We have heard the learned couns:l appearing for the parties.

5. Shri C;N. Bhaktavatsalu, lezrned ocounsel, appearing for
the applicants subnitted that the caseof the applicants herein
is sinilar in all respects to th: cases of the applicants in
A no.15 to 21/91 which cane to be disposed of by this Tribuial
by order dated 7.3.1991, &4 copy of which order has beea produced
at Aannexure F. He subaitted that he is not pressing the first
relief souyht for by the applicanis ie., the relief of yuashing
of the orders of termination ani for reinstatenent of the appli-
cants retrospectively froi 13.12.1791 with continuity of service,
back salary and all other beaefits aad he also subaitted that
the applicants oaly seek the relisf 'si;nilar t;_o the oae grantedl
to the applicants in A Nu.15 to 2°/91. It was, therefore, uryel
for the applicaats that a directio. may be issued to the respon-
deats on the sawe lines as per tie directions given in A No.15

to 21 /?1. Shri M, Vasuleva Rao, learned counsel appearing for

the respoajeats while no- dispati yy that the case of the appli- v .

caats herein is siailar “0 the caes of applicants in 0.A. No.15
to 21/91, subaittei that there are no vacancies as on today in
which the applicants ca. be acce m\ovjated- in Group D posts and
he also subaitted that hz has no objection for disposing of the

application on the sanme lines ar A No.15 to 21/91 care to be

- disposed of.

5. A No.15 to 21/91 had beea filed by the applicaats therein
represented by Shri Bhactavatsal. who is also appearing for the

applicaats herein and as can be seen froan the copy of the orier

prodaced at Annexure F,. similar coateation had been raised on \

behalf of the parties i1 the said 0.A. No.15 to 21/91 ani this
Tribunal held that the applicants therein were aot entitledl to

- e e

e e s vrm— b < AMPT Ay - a1y o are

e 1. e . A et > rmen T e———




-5 -

the first relief sought for which is akin to the first relief -

sought in the present épplicétion and that the only direction
that can be given was one directiny the respondents to consider
the casés of the applicants for absorption in the vacancies to
Group D posts arising in future and absorb thea in such vacancies
as and when they arise in accordance with the prescribed .procedure.
As we have already pointed out the applicants are not entitleito
the first relief sought for in the application aad rightly that

¢ relief has not been pressed before us by the learned counsel
for the applicants. Having regard to ‘the c.ases' of the applicants
herein whose cases dni si:dilar to those who haj filed A No.15
to 21 /91‘it will be propex; in the interest of justice f;o dispose
of this appliéation by giving a | direction similar to the oae
given by this Tribunal in A-:b.‘15 to 21 /9.

(/;;;;‘;L ~3e

& ce .
7 e f“f'S‘iné Sbove ‘reasoas we allow these applicationg in part

2\
Lol a% direg 3\

‘t'he%réspoﬁents to coasider the cases of the appllca"xts

2 A
2 Sy G F
0( fo bsefptlc}n;, in the vacancies to Group D posts. arising in

\"g.\,,./ \%\’

‘\»m acp@r‘ﬁhnce with the prescrlbeii procejure. No costs.

Y ‘ ate .
MEBER (A) MEZEIR (J)
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